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IN THE CENTRALADMINISTRATIVE TRIBUNAL )é;

RRINCIM 1  BENCH
NE2W DELHI

Oa 2099/96 Date of decision 14,1,4997
Hon'ble Smt. Lakshmi Suaminathan, Member (J)

fis. Kanta Devi

w/o late B.K. Gupta,

r/o 2-F, Press Road Minto Road,

New Delhi, . ~
) XK AppliCant

(By adwecata Mrs Sgrla Chandra )

) Vs,
1. Union of India, through
_ Director of Printing, Wing,
Nirman B8hawan , Nauw Delhi,
2, Assist ant Manager(Admn.)

Govt,of India Press, Minto Road,

New Delhi, «eeoes Raspondsnts

(By advocates Shri R,V. SinhaA)

D RDER (QRAL)

(Hon'ble Smt, Lakshmi Suaminathan, Member (J)

Heard the lea ned counsel for both the pa ties and
perused §he records. |
2. The grievance of the applicant is aéainst the show Cause
notice isau ed by Respondent 2 datsd 18,9,96 and the office Memo~
randuh dated 16,%2.,96 for recgvery of normal licencie fee and
damage charges fol occupation of quarter No, 2-F,Press Road,Minto

Road, Neu Delhi for the periocd from 13.4,86 to 31.8,96,

3, - The Tribumal by order dated 9,10,96 had directed the
regspondents to maintain status gquo in respect of the afor ecd d
accommmodation ¥ ich order has besn continued from time to

time,

P

4y The brief facts of the case are that the applicant is the
widow of late Shri Bishan Kumar, who was w rking uith the res-
pondents gs Bindirig Assiistant znd died in harnass on 13.4.86,
The applicant had thereafter claimed compassiongte appointment,
The applicant had filed 0.A 1109/90 in which the follouwing

directicns yere given by the order dated 6,9,91 2=
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‘the consent of ﬁbth the parties, this 0.a., is dispgsed of yith

§- ] PN ] . bl DI o L] T ‘. . . * :
ths tolioulng ‘directicns at the admission stages=

_ o -2- 6:%

“Ue,therstors raemit the case to the respondents
for their further consideration in ths light of
the observations made hercinabove, The case of
the applicant should also be considersd afresh
alonguith other case and an appropriste decision’
be taken in the matter within a psriod of 4 months
from the date ot commuhication ot this order.In
the meanwhile ye direct that the applicant ghall
not be dispossessad of ths Government accomodation
in Rer possession and that the wyould be liable to
pay only the normal licence tee from the dats of
death of her husband till the respondents take a

decision in her case as dirscted above, "
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o In the CCP 242/92 filed in GA 1109/90°uhile dismissing
the contempt petition, ths Tribuml had observed that the
pétitianeré nam2. was found at sl.No,38 in the list of Eersans
considered for Compassi onate appointment.and the b°”t?mpt
procaedings uem;tharéfora; dropped, M Chandra,learneﬂ counsel
for the azpplicant has sﬁbmitted at tﬁe Bar thgt the applicant

has since buzen recently appointed in the Govt, on cCompassionate
grounds, '

6y : The réspondents have filsd their reﬁly in which they
have submittéd that the gpplicant is not entitied for regularis~;

. . the .
aticn.of the accommodation asper éllotment rules as well as the

recent.decision of the Tribunal in the case of [1,K.Mishra & Ors

V.Dts.of Estates gnd Ors,(0A 408/96) decided on 4.11.1996,

Therefors, they have submitted that the applicant is liable
to vacate the guarter and also pay penal rent/damage rent
for uhauthoriged occdpétion of the accommodation during the
per;bd she or :otheczmembgizaf the Famil& of the déqeased
qut:servant was not in_' Govt,service, beyond the ceriod of

stay as admissible uddzr the rules,

?g - In the facts and circimstancas af: the cgse and ‘with

~

Im pursuance of the show cause notice issyad by
Respondant 2 dated 18,9.96 and the office Memo, dated
16,9,96, the applicant/ggge a detalled representatibn
to thse raspondents Wi thin a period of two weeks from the
date of receipt of g copy of this order; Respondent s
shall thersafter gonsider the reprasentation and pass a
. detailed and speaking order theragn taking into
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account the decision of the Tribunal in M.K.Mishra's case(supra)
C within a p=zriod ot tuo wesks from the date of raceipt of

rapresentation. The interim ordar is vacatsad,

No order as to costs,

'ML/'
(Snt.Lek shmi Swaminathan)
Member (J)
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